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INTRODUCTION 

1, tbe Chairman, Committee on Public Undertakings, havmg been autho
rised by the Committee to submit the Report on their behalf, present this 
Twenty-seventh Report on Hindustan Cables Ltd. whkh is based on the 
examination of audit paras relating to thir undertaking contained in the 
Audit Report (Commercial) 1968. 

2. The Committee took evidence of the representatives of the Ministry 
of Industrial Development and Company Affairs and Hindustan Cables Ltd. 
on the 23rd September. 1968. 

3. The Report was considered and adopted by the Committee on 16th 
January. 1969. 

4. The Committee wish to express their thanks to the officers of the 
Ministry of Industrial Development and Company Affairs and the Hindustan 
Cables Ltd., for placing before them the material and information that they 
wanted in connection wjth their examination. 

5. The Committee also place on record their appreciation of the assist
ance rendered to them in this connection by the Comptroller and Auditor 
General of India. 

NEW DELHI; 

January 29, 1969. 
Maghaci, 1890 (sf" 

G. S. DHILLON. 

Chairman, 
Committee 011 Public Undertakings. 



I 
INTRODUCTORY 

The Hindustan Cables Limited (HCL) was incorporated on the 4th 
August, 1952 and took over the project for the manufacture of telecommu
nication cables in India which was being run at that time by Government 
as a departmental undertaking. As countrywide communication is a 
monopoly of the Indian Posts and TelegraJ:'.ls Department, that Depart
ment is practically the sole customer of the products manufactured by the 
Company. 

1.2. The authorised capital of the Company is Rs. 3 crores. divided 
into 30,000 shares of Rs. 1,000 each. The issued and subscribed capital 
of the Company as on the 31st March, 1967 was Rs. 279.47 lakhs (includ
ing advance of Rs. 65 lakhs for shares). Government have also from time 
to time advanced to the Company unsecured long term loans which stood 
at Rs. 162.60 lakhs on the !Hst March, 1967. 

1.3. Besides, the Company has cash credit arrangements with the State 
Bank of India to the extent of Rs. 500 lakhs. The amount outstanding in 
the cash credit account of the company as on the 31st March, 1967 was 
Rs. 402.67 lakhs. 



P .. a 3, 'tIB.tJ 79-81 

2.1. 11Ie Company bas taken up the following five expansion projects 
to supplement the existing capacity or to introduce new liDes of proc1w:
tion:-

1. Extension of dry core cables to 3,200 Km. per annum. 

2. Plastic insulated telecommunication cables. 

3. Installation of wire drawing plant. 

4. Manufacturing unit for aJumiDiwn sheathed cables. 

S. Expansion of the existing capacity of the dry core plant up fO 
8,000 Km. per annum. 

2.2. Besides, it proposes to take up the following three projects:-

1. Establishment of a second cable factory at Hyderabad. 

2. Cop~r coated steel wjre project. 

3. Type 174 coaxial cable project. 

2.3. The table below indicate~. the estimated and actual costs as also 
the scheduled and the actual dates of completion of the five expansion pro
jects which have been taken up:-

SI. Name pf project 
No. 

Cost (Rs. in Iakhs) 

Original Revised Actual 
estimate estimate 

------_ .. __ ._----
1 Extension of dry core cables 112.00 

to 3.200 Km. per annum. 
143·03 133.50 

2 Pla.'1tic insulated teleQ>m-
munlcation cables. 

45.50 54.32 49·41 

3 Installa~> of Wire drawing 
plant. 

21. II 32.84 32·44 

4 Manufacturing unit for 212.00 7·20 
aluminium sheeth«i ca- (inc1ud- (upto 

bles. ingtown- May, 
ship) 1967) 

5 Expansion of the existing 509·00 32·96 
capacity of the dry core (inc:lud- (uptO 
plant up to 8,000 Km. per ina May, 
annum. town- 1967) 

ship). 

2 

Complete date' 

Scheduled Actual 

Original Revised 

May, May, Oct. 
1963 1965 1965 Do., Do. Do. 

Do. Do. Do. 

Decem- In pro-
her gress. 
1968 

March, Do. 
1968 
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2.4. For the increase in the revised estimates over the original estimates 
Gf the projects at S. Nos. 1 to 3, the management stated (May, 1967) that 
the origina;l estimates drawn up in June, 1960 on the basis of the informa
tion supplied by the consultants m 1959 were tentative and had to be re
vised in May, 1963 after detailed study. 

2.5. The Managing Director of Hindustan Cables Limited stated during 
eYidence that after obtaining sanction of the project, which was originally 
based on the general order of figures that Iwere given by the collaborators 
Messrs StaBdard Telephones and Cables of England, global tenders were 
invited for importing machinery and from indigenous sources with respect 
to the Indian machinery. The variations in prices over the original estimat
ed figures came to light after the tenders had been received in respect of 
various items at different times,. It was only when sufficient jnformmion 
had been collected with respect to the various items of machinery and 
buildings that the project estimates were revised in 1963. 

2.6. Explaining the reasons for increase in the revised estimates over 
the original e~timates of the three projects, the Secretary, Ministry of Indu
strial Development and Company Affairs stated during evidence that a 
number of Items had to undergo changes because the original estimates 
were based on rough estimates given by the collaborators. When tenders 
were invited, costs were found to be different. In the ca~e of Plant and 
Machinery, the price estimates on the basis of the indications given by the 
collaborators and the pdce as exactly put in the tender differed by as much 
as Rs. 20 lakhs. Besides thiF, certain items of services which had not 
been fully provided for led to a difference in cost by Rs. 5 lakhs. In res
pect of factory building, the final costs were Rs. 22 lakhs higher than the 
costs as initially estimated and the variation in various items jncluding instal
lation charges was Rs. 4 lakhs. The increase over odginal estimates was 
also due to the revision in lay-out of plants for better production. In 
(lne case, there was a proviFiOJi far over-head entry of drums which led to 
extra expenditure of Rs. 6 lakhs. A new site was prov.ided for switch 
bonrd wire and wire drawing project, keeping in view space for expansion. 
In the original estimates it was assumed that some ~.pace for co-axial shaft 
would be available while space was allotted for the switch board pl'oject. 
Later, however, it was found that P & T Department would require further 
production of the coaxial shaft, so that this particular space, which had 
been earmarked for the switch board wire' and wire drawing project was, 
no longer available. The origiilal prov'.ision for the switch board project 
was Rs. 3.90 lakhs, but later due to non-availability' of covered area, Rs. 
-8.46 lakhs had to be spent for this space. The result was that in the new 
-space tliey had to incur alf extra expendiiute of about lb. 6, lak1i8. Sitn!lar-
1y, there was sorfid hi~se in the cost of !lftl9iee liReit' in \fttm- min." 
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sewage lines and tanks etc. which were not odginally provided for. The 
total increase in cost amounted to Rs. S 1 lakhs on account of all these 
reasons. 

2.7. The Comptroller and Auditor General pointed out that according 
to the figures given, it looked as though the original estimates of figures had 
been taken out of the detailed project report and the revised estimates were 
possibly on the basis of the revision as a result of further jncrease in price 
and so on. The Secretary, Ministry of Industrial Development and Com
pany Affairs clarified that the revised estimates were framed on the bas.is 
of quotations received whereas at the time of original estimates no quota
tions had been .invited. The quotations. were very different from the figures 
which had been put in the estimates, and therefore, the revised estimates 
were on the basis of actual quotations received. 

2.8. The Comptroller and Auditor General further stated that in this 
particular case the Company did not have the normal type of consultants. 
Mis. Standard Telephones and Cables were acting more as over-all advisers. 
They did not prepare a project report. They gave certain data and on the 
basis of that the Hindustan Cables Ltd. prepared its own project report 
and the project estimates. It was somewhat unusual from the normal type 
of cases in which the consultants could be bound down in certain thiRgs. 
In fact, the idea was to avoid using the foreigner to the maximum extent 
possible. The Managing Director of Hindustan Cables Limited stated that 
it was the first time that the Company had undertaken this detailed work 
of engineering, planning and installation. As. a result of this effort, rt 
saved nearly Rs. 8 lakhs on commission alone which would otherwise have 
had to be paid to the Standard Telephones and Cables .in case they had to 
do all the detat1ed work. 

2.9. The CoDUDittee while appreciating this effort at seU reliance C8IIIIOt 
IaeIp bat ob8erYe that the projed report aad estimates prepared by the C~ 
pall)' were UIII'etIIIs&Ie. I... effort to saTe Rs. 8 laths on commission, tile-
C ....... y frame4 aareaIistk estimates which resulted in aa lacrease of 
.... 51 ....... cost for the ftUOII eallJllft'llted &boTe. 

2.10. The Tery hct that ill respect of the projeds at 1 to 3, the rel'ised" 
--..es were .... 51.58 ....... higheI' than the origiaaI estbutes, aad the 
IIdaaI tlLpeiMItw:e W'M RI. 14.84 IaIdD Jess than the revised estimates sItotnJ 
.... the ..... es---orI&IaI aacI at weD as reftied...-had beeR prepared' 
-sad6dodIy. 

2.11. w--. .... IDcrease .. Ita. 20 ....... 0ftI' the 01 .... estimates 
.. nIptd 01 ....... MdIIIery aa be IIUriIMded, to • cerCaiB ext. to. 
ftIIadou .. prka after die teacIers W heetl receiTetI, tile aere.ce or 
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Rs. 22 Iakhs in respect of final cost of factory bulldings, Rs. 5 Iakbs for 
items not fully provided for and Rs. 4 Iakhs for instaUation charges cannot 
be viewed with equanimity. Fairly accurate estimates in respect of these 
items could bave been prepared. The Committee regret that suJlicient care 
was not exercised in drawing up the original estimates. The net result of 
these faulty estimates was that the capital cost went up considerably and the 
entire economics of the project was adversely affected. 

2.12. It is a common phenomenon in r,~spect of publicz undertakings 
that there are invariably extensive differences between original estimates and 
the revised estimates. This is bound to create an impression in the public 
mind that original project estimates are kept deliberately on the low side in 
order to obtain the approval of the Government. ,'. Once the project is a 
fait accompli the Government is left with no alternative but to accept the 
snbsequent increases in the estimates. 

2.13. The Government should lay down adequate guidelines to ensure 
that fairly accurate project reports and estimates are prepared by under
takings in future. U the estimates have to be increased subsequently due 
to factors which could or should have been taken into account at the time 
of preparation of original estimates, the persons responsible for such omis
sions should be suitably dealt with. 

B. Delay in completion 

Para 3, Pages 80-81 

2.14. The management assigned (May, 1967) the following reasons 
for the delay in completion of the projects, at S. Nos. 1 to 3:-

(a) Delay in receipt of controller materials e.g. cement, steel. 
GI. pipes, etc. 

(b) Delay in receipt of funds from Government. The Manage
ment further stated (October, 1967) as follows:-

(i) "Since the sanction to the projects was received from the 
Government in April, 1961, it gave 25 month's time 
for completion of the projects. This date, however~ 
proved to be unrealistic. Apart from normal delays in-
volved in obtaining foreign exchange release, placing of 
indents on Director General of Suppl;ies and Disposals, 
London, difficulty in procuring controlled materials like 
cement, steel pipes, G.I. pipes, etc. it was noticed that 
the deliveries of machines offered by the suppliers were 
such which would not have enabled Hindus.tan Cables 



Limited . to complete tbe projects witI!in the COmpletion 
dato oriplally enVisaged". 

(ii) "Immediately after firm indications of supply of madlinery, 
etc. were available. a revised project report was prepared 
and submitted to Government during May. 1963 giving 
May. 1965 as the probable completion date". 

2.15. On tbe question of delay in completion of expans.ion projects 
.due tonOll-8vailability of items such as ~.tee), cement, Gt pipes etc., tbe 
.secretary Ministry of .I1Idustrial Development & Company Affairs stated 
"Dring evidence that from 1961 onwards, the position regarding supply_ 
of cement and steel in particular was difficult and there were a number' 
of prjority projects of the Government as well as in the private ~eclor 
which were simultaneously competing for the scare raw materials whicb 
had to be allocated to meet reasonable demands. Hindustan Cables 
Limited were unable to meet the entire: demand from the indigenous pro-
duction rn tIme. -

2.16. The Sectetary of the Ministry further stated dmiog evidence that 
so far as, the first three projects were concerned, the Go~rnment were ap
proached for sanction of the projects in June, 1960. The Planning Com
mission and the P & T Department gave their approval to the projects in: 
September, 1960. The projects were then examined in consultation with 
the Ministry of Finance with a view to see that foreign exchange would 
be made available. The project was finally sanctioned in April, 1%1 and 
the indents for machinery were placed in May, 1961. 

2.17. He further stated that the date for completion of the expansion 
of the exi~ting dry core plant was originally scheduled as March, 1968. 
It was now expected to be completed by the end of 1970. The main 
reasons for delay in this project was the anxiety of the Government to 
obt.1.in most of the equipment from indigenous sources. Most of the 
equipment was being manuFactured in India for the first time and there 
bad been lot o~ difficulties in getting it manufactured. It was being manu
factured both .in the public as well as, private sector. There were various 
items of machinery which had different delivery dates but the longest de
livery item was a Lead Press. The illdent for this item was placed on the 
DOSD London in May, 1961, and the machine was received in January, 
1965. He added that Lead Presses and armouriog machines were being 
manufactured by HEC and three other items by private sector finns. None 
-of the orders, whether on public sector or on pri\late scctot, had fructified 
'yet Bnd most of the machines stm rema.ined to be delivered. The total 
amount of machinery included in the estimate of Rs. S09 lakhs, was 
worth Rs. 310 laIrlIs. Out of this. JBaCbIaery WOlth R.~ t 50 lakh~ . was 
to be obtained indigenously. Due to failure of the Indian suppliers tJtey 
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had, however, increased the import con'tent by Rs. 100 lalms. The witness. 
further stated that the import of machinery baa beem deliberately delayed, 
because tbe Indian macbinery had been delayed . 

. 2.18. The Managing Director of Hindustan Cables Ltd., stated during 
eVidence that due to the delay in the receipt of the indigenous machinery, 
plant had gone two years off the schedule. About Rs. 15 lakhs worth of 
indi~enous mach~ery had been reccived. Tlle order on the Heavy Engi
neermg Corporation for RB. 22, lakhs worth of machinery was placed in 
Augus,t, 1965. There was a small order on the Mining and Allied Machi-. 
nery Corporation, Durgapur for about Rs. 5 lakhs. The Secretary of the 
Ministry stated that although there was a penalty clause it was not always, 
possible to enforce it because damage bad to be proved first. Besides 
this, a~, these were developmental items, the Ministry had themselves been 
a little lenient. 

2.1!l. When asked during evidence whether there had been delay in 
die import of any machinery the price of which must have gone up because 
of devaluation and whether that would count as a factor for claiming 
damages or not, the Secretary, Ministry of Industrial Development & Com-· 
pany Affairs stated that it could be argued that as these firms did not give 
delivery in time so ~y could not order the machinery abroad earlier. 
These were legal matters and it became very difflcvlt to establish the actual 
damage. 

2.20. Reply.ing to the \Jbjection that when HEC were complaining that. 
they were short of orders how was it that they could not comply with the' 
orders in time, the Secretary, Ministry of Industrial Development & Com-· 
pany Affairs stated that both the facts were correct. They were short of 
orders, but some of the orders which had been placed on them were de
velopmental in nature. All the private sector cable industries had been 
suffering from lack of orders only for the last year after the recession. 
Before that. they had sufficient orders. In the Industrial Policy Resolu
tion the item, "telephone cables" was reserved for public sector. The 
question was whether further expansion of Hindustan Cables Ltd. should 
be affected or the private sector cable manufacturers should be allowed to' 
diversify production. It would require a change in the In
dustrial Policy Resolution. The private sector cable manufacturers with' 
their existing machinery would not be in a position to manufacture telephone 
cables straightaway. They would also have to import certain machines, before 
they would be in a position to manufacture. These questions had to be 
studied in the context of a new project for expansion of cables. The Com
pany had supplied practically the entire requirements of the P & T Depart
ment in the last two years. There was, however, some amount of shortfall: 
in the demand and production. 
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2.21. To the Criticism that on the one hand they had not been able to 
meet the demand of the telephone .industry and on the other hand, they 
were not pressing for the delivery of machines for the manufacture of 
cables, the Secretary Ministry of Industrial Development & Company 
Affairs replied that it was a very difficult decision to take whether to 
expand production of a particular item more rapidly by import or whether 
a certain amount of delay which was involved in producing indigenous 
machinery might be accepted. Regarding the delay caused by the Heavy 
Engineering Corporation the witness stated that there had been consider
able discussion with the Heavy Engineering Corporation and tbey bad re
vjsed their time schedule of supplies more than once. 

2.22. The management have further intimated that when the project 
for the expansion of the cable factory was being considered in 1964, the 
position about foreign exchange was becoming very tight. Efforts were 
made therefore to reduce the forroign exchange component of the project 
by attempting to get the required cable making macbinery designed and 
developed in India. Discussions were held with HEC, and they were 
given des.iga assignments in 1964 for some of the heavier types of equip
ment like Lead Sheathing Press and Cable Armouring Machines. 

2.23. Subsequently, orders were placed in 1965 on HEC for supply of 
-one Lead Press and three Armouring machines. Orders were placed later 
GIl for some other machines also. Details of the orders with values, de-
livery dates etc. are given in the statement at the following paae: 
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2.24. It has been stated that Hindustan Cables Ltd. have contilluously 
been in touch with HEC both by correspondence and by personal visits of 
officers to review the progress made on the orders placed on HEC and to 
chase the supplies. 

2.25. In August, 1966 HEC informed HCL that the delivery of Lead 
Press wouW be shifted from early 1967 to June, 1968 and of the Armour
ing Machines from March, 1966 to December, 1966. 1be Ministry of Indus
try was informed by HCL in April, 1967 that it was felt that some more 
eftort on the part of HEC was required as they had the impression that 
HBC did not appear to be quite sure about the deliveries. 

2.26. On the 24th April, 1967 the Chairman, HEC, explaining the posi
tion about manufacture and the difficulties HEC were experiencing, wrote 
to the Managing Director of HCL as follows:-

"You are aware that we took up the manufacture of this Lead Ex-
trus.ion Press at a time when our Foundry Forge Plant was 
absolutely not in a position to manufacture the heavy castings 
and forgings required for a press of this size. It was clearly 
anticipated both by your~elves and ourselves at that time that 
fbese heavy castings and forgings should be imported. The 
drawings for this press were developed by the end of 1964. 
The import lists for forging~, castings and hydraulic packings 
were prepared and sent to USSR in March, 1965 to g.;.t 
quotations from Mis. Prommashexportwith a reque,t 
to supply them by January, 1967. There was no re-
Ply at aU from Mis. Prommashexport and when our General 
Manager and Chief Design Engineer, H.M.B.P. visited the 
Soviet Union in November. 1965, they personally reque~ 
the Soviet authorities to assure us about the supply of castings 
and forgings. Unfortunately only in MarchlApril, 1966, the 
Soviet authorities categorically refused to supply these castings 
qnd forgings and they did not change their- decision in spite of 
the best persuasion and request of General Manager, lIMBP . 

. The result was that we were compelled to place ordclrs on 
our Foundry Forge Plant for these heavy castings and forgings 
in June. 1966. Now our Foundry Forge has given deliver.y 
schedules of some Of the heavier castings and forgings only 
in May. 1968. We are trying our best to accelerate these de
livery scbedlJles aJld as soon as those castiags and forgitlgs ate 
ready. we win be in a position to do the Jleces5ary m~hining 
and supply the LeadExtrus~ Press as soon as possibfe. 

2. Regarding the Cable Acmouring machine also, we faeedsimilJr 
difticulties in respect of procurement of castings. ~ven 10 
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this date, there are nearly 68 items of . sm.a1l gey irQn and 
steel c:astmgs which have· not- yet ~ procured. This diffi-
culty . has arisen because we placed orders for these castin. 
and forgings on outside firms at a time when Foundary Forgo 
Plant was not completely ready to supply these and subsequent-
ly on the delivery -schedules bcing broken, we had to transfer 
this order to Foundary Forge. Since this. order consists of a 
large number of small items. and wide variety of purchased 
items, which take time to procure, we are now taking all pos
sible steps to arrange procurement of all these small castings 
and purchased items including tools, that do not fall directly 
undec our own items of manufacture. We shall try our best 
to complete the machines as soon as possible since several 
items are already in the shops undergoing machining. Once 
the first machine or two go out of our shops we shall be able 
to manufacture all the balance machines which you require and 
supply them to you at short intervals." 

2.27. The position ot deliveries of the various machines. was reviewed 
1.._ Ranchi on the 16th June, 1967 by the Managing Director, HCL with 
the Chairman, BEC. The delivery of the lead press was pushed back to 
end of 1968 and that for the 1st Armouring Machine to end of 1967. It 
was also agreed at this meeting that HEC were to get a bonus for early 
delivecies of lead press than that promised and that there was to be a penalty 
'ill case of delayed deliveries. 

2.28. In February, 1968, it was observed by the HCL officer visiting 
Ranchi that the progress on the manufacture was not satisfactory. 

2.29. A meeting was agam held at Rancbi between Managing Director, 
HCL, and General Manager, H.M.B.P. (HEC) on 2-5-1968 to discuss the 
axpected delivery of the lead press and it was found that it would be de
layed further from December, 1968 to December, 1969. 

2.30. The Commiffee are 8III'pI'i8ed tn note that while taking the decision 
to import heal')' cutinp 8Ild forgings required for these machines, no elrort 
.. made either by Hindostan Cables lAd. or Heal')' Engineering Corpora
... to ascet1ain from the foreign suppliers whether they would be prepared 
fa IUppIy these cutin.,. and foregings. Had this t.een done, the one year 
... In obtaiaing a reply from the Russian IOIIrCeS could have been more 
...,....srefuII utilised In die manglacfqre of these items in the Foundry 

I'oIp PInt of H.E.C. 

2.31. 'I'Ile Fonndry Forge Plant on whom order was placed In June, 
tM6, was able to bdonl the Heavy Machine Building Plant (H.E.C.) only 

1024 L8-Z. 
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II April, 19(;7, almost after ODe year, tha1 it would be able to sappIy JrOaIe. 

of the heavier aulfjnp and forgjngs ill May, 1968. 'IbU shows • Iact ., 
promptDesI in Foundry Forge Plant and an unfortunate absence of aw.,. 
an, in H.E.C. to the need fOl' quick and prompt execution of orders. 

%.32. SimIlarly the procurement of castiDgs for 'farioos items of armour-
BIg machines ball bem delayed by H.E.C. Had prompt action been take. 
faitisIIy, the present difticolty would not have arisen. 

2.33. The Ministry who bad been informed of the position by H.C.L 
IIhovId aho have taken the initiative to ensure that the delivery schedule. 
were adhered to. The Committee feel that since H.E.C. and H.C.L. are 
_del the same admini~rative Ministry, it should hlll'e been possible for 
&hem to fix proper priorities and to coordinate in such a manner that at 
least the avoidable delay could have been obviMed. 
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Para 4-Pages, 81-82 
3.1. The following taNe iftd.icates 8te ~rceiitage arid vaiue of cxceM 

.consumptiOl1 over the stan~d ~SUlQption of. &ame. of the priDp.pal raw 
~erialS used in the manufaCture of the <tables dutilig. the last three years:-

Lead antimony 

Paper (ITS) 

Paper (ex) . 

1964-6., 
Percentage value 

RI. 

3·30 0·97 

4~·44 4·60 
17. 81 0·33 

5·90 

~. in Ialths) 

I965~66. ~767 

p~ Vallie P~ge Value 

RI. Rs. 

2·.75 3·15 '·78 7.,8 

3 . .1·70 3·71 36.66 7·78 

34.71 0·72 19·23 o.~ 

i.s8 15.83 

.3.2. It will be seen from the above that the percentage ~ excess consum
lion in res~ of paper (ITS) and paper (eX) was quite heavy in all the 
three years. In respect of lead antimony the perceIitage ilicreased con
~siderably in 1966-67 as compared with the figures for 1964-65 and ~96S
'66. 

A. Lead A1ItiDIoay 
3.3. R.~garamg lead antiniony the managemetlt stated (Noyem&er 1967) 

as foUows:-
"A very high level of operational skill and perfection in mliChines 

an4 equlpm.~ts will be required to work within the limits of 
staIldard consumption prescribed. Althol,lgh the foreign co~ 
sultants. have c;onsidered over-consumption of 1 percent, as 
~ in actt,tal pt;acti.~, taking into. ~ccount ~~ workin~ 
and dimati~ con<litions and operational skill avaDable iii thii 
undertaking: .. it has not been possible to work within this 
limit at any $Ie in the~. The over~ion d~i 
1966-67 was ~w~t high, as iwo of oUt oLi le8el presses ~ 
wbich the operators were familiar had broken down. 'IWO 
ileir lead Presses II8d to be operated ex1&iSiwty cIUiiDg this 

13 



period in which IIOIDe teething troubles were iDitially expericDc-
ed". 

3.4. During evidence the Secretary, Miaistry of Industrial Development 
A: Company A1fain. lUted that they had recently been in touch with tho 
collaborators and asked them as to what was the reasonable limit for 
variation against the standard. In their opinion a variation in lead anti-
mOllY upto 3 % need not be considered excessive. 

3.S. MJs. Standard Telephones. & Cables Ltd. had indicated that ac
cording to their Brouchure No. 2131752 of July 1952, scrap allowance for 
lead and lead alloys was 1 % but according to the current figures used at 
their factory at North Woolwich the scrap allowance for this item was 3%. 
Out 01. this 11% was recovered at scrap value. They also strongly em
phasised that the data given by them applied particularly to the plant lay
out and labour conditions pertaining to their North Woolwich factory and 
it should only be used as a rough guide to assist in the assessment of 
HCL't performance. 

3.6. Tho Managing Director of Hindustan Cables Ltd. stated during 
evidence that the extra lead that was used was of two types. One was that 
what came out 3D the process, which they found was good enough and which 
was ploughed back into the process. There was some quantity of lead that 
fell down and got a little contaminated. They did not try to USe that them
tlelvcs because even a pin hold in a length of cable made the whole cable 
useless and could result in its rejection. 'They, therefore, sold the COD

tJlminated lead in the market at practically their cost price or even more
than that. 

3.7. He further stated that so far as the lead presses were concemedp 

ODe of the main reasons for overconsumption of material was the thickness 
of the lead sheath that they put on the core. Over the specified thickness. 
of the lead sheath an engineering tolerance. which was only upward. was 
allowed. Therefore. theoretically the ideal cable might have only the 
specified thichless all through but in DO manufacturing process would it 
be po6Sible to get uniform thickness plus half the tolerance. H the min.imum 
1Ihickness was SO mils and tolerance 15 mils, the best advice would be 
tbat they should frY.oro manufacture cable fA. 571 mils thickness. But 
evm wtth the most precision machinery. tolerance would keep going up 
and down, plus or minus over this figure. In ease during the manufactur
fDa process the thickness varied from 57 mils to 6S mils the consumption. 
might be as high as 15% over the standard aUowed due to tolerance alone. 

3.8. 1be management have furtbel' stated that if cables arc made to
maximum tolerance the thickness in terms of quantity would work out to. 
approx. 18~ to 30% over -the quantity reqnired for the miDimum thick-
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aess, dependillg upon the type of cable manufactured. The ManaginJ 
Director of HCL further stated during evidence that it was the skill of tho 
·operator and his knowledge of the machine which came into play there. 
Due to the breakdown of old presseS they had to use the new presses and 
new dies. The workers took sometime to get acquainted wjth the machinery. 

3.9. The percentage and value of lead aI timony over-consumed and 
scrap recovered by HCL during the period 1964-65 to 1967-68 as com
pared with the collaborators' figures was as follows:-
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110. TIle Compuy had COIIIIIleIICed ~ ot aabIeI at far "'4 
.. September 1954. It U, therefore, surprising to DOte tbat tile uadertakiog 
Is pattiDg fOl"WU'd the plea of lack of operatioaal 8kiU to exPlaiD thegroSll 
aeess coasumptioD of 3.50% of raw material over standard COIlSUlllptioD 

iD 1964-65 i.e. after ten years of productiOD experience. During these 
years the IIl8II8gemeut does Dot seem to bave takeD adequate steps to im-
part saifable traiDing to the workers for acquiriug _clent sIdII in handling 
the lead presses 10 as to reduce Over-colL1UlDption and wastage of lead 
antimony. 

3.11. The COllllllittee suggest that lIlitabIe traiIliDg programme for 
workers should be iDtroduc:ed DOW if Dot so already done. They also .... 
.. dial the III8JI8geIDeDt should compile monthly reports of COIISIIDIpIi-
of nw materials 80 that remedial JtepI OODId be taen immediately OD ... 
coveriDg .y discrepuey. 

B. D~ 01 lead scrap 

3.12. On the 1st April, 1964 the Company bad in stock 15.1S' NT of 
lCI'ap lead valued at Rs. 37,000\-. During the period 1964-65 to 1961-68, 
the following quantities of lead scrap were recovered. reprocesse4 -
IOJd:-



ciu
dD

a -
th

e 
JC

U
' 

S
cr

ap
 L

a
d

 ~
 fO

r 
S

aa
p

 L
ea

d 
eo

ld 
R

em
el

b
 

Y
ea

r 
le

pr
o .

. e
 ..

 ..,
c 

Q
ty

. (
M

T
) 

V
al

ue
 

Q
ty

. (
M

T
) 

. 
V

al
ue

 
Q

ty
. 
(M

T
) 

Va
lu

e 
R

I. 
in

 la
cs

 
R

s.
in

ll
cs

 
R

s.
 in

Ja
cs

 

..
..

 J B
Y

. M
.-

d
Il

 
Q

.5
 4

aD
a 

B
. 

• 
19

64
-6

S 
5
5
·
~
 

1·
35

 
6]

.4
14

 
1.

27
 

1t
6S

-6
6 

6S
.p

80
 

1·
45

 
3

4
·]

2
0

 
1.

18
 

Sc
uc

e 
m

IIe
riI

I _
_

 
tto

1 
or

de
r n

ce
lY

ed
. 

1e
66

-6
7 

53
.5

07
 

·7
4 

28
·7

7'
 

." 
1

e6
7

-a
 

88
·7

19
 

1·
24

 
7

6
.2

2
f 

1·
03

 

'1:
 

Y
 

.,-. 
Ta

rA
L 

26
3.

50
5 

4·
78

 
10

5·
00

4 
1·

47
 )
\
 

97
·7

34
 

2·
45

 
... • 



lY 

3.13 The closing balance cjf scrap lead on 1-4-1968 was 75.920 MY 
'WIned at Rs. 1.08 lakhs. 

3.14. The management has stated that the practice followed by the Com'
.pany was to dispose of lead fcrap through public auctions which fetched 
attractive prices. For instance, in the auctions undertaken during 1964-65, 
lead dross fetched Rs. 1,7751- to Rs. 1,8701- per ton as against the rate 
of Rs. 1,1051- per ton for lead antimony paid by HCL. However, the sale 
-of lead scrap through auctions had to be dIscontinued on account of the 
Scarce Industrial Material Control Order, 1965, whereafter the Company 
had been making necessary arrangements for reprocessing lead scrap for re
use ;in the manufacture of cables, to the extent possible. 

3.15. 1be statement reproduced above shows that d1lliDg 1964-65 aDd 
1965-66 no effect was made by BeL to reprocess the lead scrap. In fact 

. they resorted to the simple process of seI6ng of lead scrap by pubnc auctioa 
at profit. The Committee regret to note that tbe Undertaking did not rea" 
that lead was in short supply and there was a bladmutrket for tim metal 
Dons to reprocess the lead scrap were made for the first time only in 1966-
67 after the issue of the Scarce Industrial Material Control Order 1965. 

3.16. It is cmiODS that during 1966-67 against recovery of 53,507 M'r 
,o~y 28.775 MT of lead scrap were reprocessed wbereas during 1967-68, 
: . .uast a recovery of 88.719 MT, 76.229MT were reprocessed; n. 

rea.sou for reprocessiag lesser quantity dnring 1966-67 are not clear. 
, •• 4 

317. The COllllDittee l'eCOlIUIleIld that Hindustan Cables ,UcJ., sheald 
100k Into it and make nery etlort to minimise the generation of lead scrap. 

'"The aTIIp that is left over shouW t.e reprocessed and pIoogIIe4I bee" 8111 .. 

- - tedmicaIIy possible. 
c.PapeI' 

3.18. In connection with the over-consumpti~n of paper, the management 
" -.ated (Novem~r 1967) as follows:-

. '"The paper used for insulation is a special quality paper requiring 
special tensile strength'and insulating properties; We have ~ far been ~g 
in our worb paper made by Messn. Tullis-Russel and the quality of paper 
-supplied by them had given us satisfactory performance in the past. With 
the increase in our capacity, Messn. TuDis-Russel could not meet our total 
demand of insulating paper. We had, therefore, to tap other sources of sup-
-ply. One such source was Messrs. Watson Ltd. of U.K. However, die 
quality of their paper could not come up to the standard of the quality 
-manufactured and supplied by Messrs Tullis-Russel". 

3.19. Regarding the excess consumption ~ paper in the manufacture 
-of cables and the steps taken by the Company to bring down the CODSlIIIlp-
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__ of lbis ma&erial. within the standards, the Secretary, Ministry of 1Ddua-
trial Development & Company Affairs state during evidence that they had-
ascertained the reasonable limit for variation against the standards, from the 
collaborators who had prescribed certain standards of consumption. In 
the case of paper (iTS), a variation of 18 per cent and for Paper (eX) a 
variation of 21 per cent was permissible. The figures of Hindustan Cab1ea 
Ltd. were even higher than that. In the case of paper ex, except fur 
1965-66. they had been within the permissible figure of 21 per cent. ~ 
the suppliers Mis Tullis-Russel could not satisfy their entire demand of 
paper ITS due to production difIiculty. another firm Mis Watson Ltd. 
&g1aDd. were asked to make good the shortage. This paper was not as· 
superior as that of Mis Tullis-Russel, with the result that there was detcriora.. 
tion ill this item from 32 per cent in 1965-66 to 36.66 per cent in 1966-67. 
nese variatioas had been taken note of and stringent instructions had been 
iNut4 to have !be pr~ cheW to see that these variations were kept 
.-.0 the miaimum. . 

3.20. 11Ie lOaD ..... t have further 4tated that apart from the above •. 
tbey had undertakea fOf tbe Unt time.tg manufactufe cables from thiD.Dcr 
gauge conductors. 1lae cutting of paper to iID8ller width of 3/16" reqWred 
for lb.iAAcr gauge conductors, resulted in higher wastage for cutting aod 
i1Jsul'Jions. 

3.~1. ~ Compapy qu staled that it has s~ been able to persuade· 
Mis TyQis-Jl,usscl to iAcreal!C the SlJPply of pa~r. The over COIlSUIDpIioDI 
of paper (ITS) which was 37 per cent during 1966-67, hlUl come down to 
29 per cent dariag die ,ear 1961-68. IIld over '~I~ of paper (CX) 
had come down from 19 per c.t to 11 per ~t durlD.& 1961ol;8. F~. 
efforts were beins u.plorcd to IxiDe ... &be ~. ~"J.O$l of PIPCf· 
(ITS) within the permissible percentage of 18 per ~ ~ fly ~ 
collaborators, Messrs Standard Telep}1~es &: Cables Ltd. As regards' paper 
,~) their Qver con~ption figures compared favourably with 21 per 2Ilt 
wastage allowed by the coDaborators. 

3.22. The management have intimated that cJariDg 1964-65 to ~961a· 
lhe over c:onRiIDptioo of JI'PCI (ITS) aad pap:r (ex) ~ 84· follow .,.. 
1be JlaCDlltall • aIowed by die ~ 



... w
 .. 

... 
20

 
.
.
.
.
 (1

T
S

) 

~
 

".
.(

Q
Q

 

• • 

• 
-

•
•
 

-
•
•
 
~
.
o
 

Y
ea

r 

Q6
4-

6s
 

.", .. 11
66

-6
7 

I
~
 

1t
6t

-'5
 

1"
5-

66
 

1v
66

-6
7 

19
6?

06
8 

Ra
w 

m
at

er
ia

ls
 

ov
er

 
~
w
 m

at
er

ia
ls

 o
ve

r 
co

ns
um

pt
io

n 
ob

ta
in

-
N

et
 

V
al

ue
 o

f r
aw

 m
at

er
i6

 
ov

er
 

.C
O

lllU
Il'l

ed
 
a
~
 

M
Is.

 S
T

C
's

 p
en

ru
ss

ib
lt

 
co

ns
um

pt
io

n 
pe

rc
en

t-
ed

 i
n 

H
C

L
 

R
s.

 i
n 

IF
' a

llo
w

ed
 b

y 
H

C
L

'I
 

Is'
cs

 
oO

U
ab

or
at

or
s 

M
is.

 S
TC

I 
Pe

rc
en

ta
ge

 
V

al
ue

 
L

on
do

n 
G

ro
ll

 
R

e-
N

et
t 

G
ro

ea
 
~
 

oo
vc

ry
 

R
I. 

iQ
 

eo
m

y 
G

rO
ll 

S
cr

ap
 

N
et

t 
la

ca
 

R
s.

 in
 '*' 

18
.0

0 
18

.0
0 

.'·4
4 

.'·4
4 

4·
60

 
18

.0
0 

18
.0

0 
31

·7
0 

31
.7

0 
3

·,
1

 

18
.0

0 
18

.0
0 

~
.
&
I
 

36
.6

6 
7

·,
8

 

.8
.0

0 
18

.0
0 

29
·0

1 
29

.0
8 

8
.8

, 

21
.0

0 
21

.0
0 

17
.8

1 
17

·8
1 

0·
33

 

al
.o

o 
21

.0
0 

34
·7

1 
34

·7
1 

0·
72

 

al
.o

o 
21

.0
0 

19
·2

3 
19

.2
3 

0 
.•

 , 

21
.0

0 
21

.0
0 

.1
.1

8 
n

.r
8

 
0

.,
0

 

pe
rc

en
ta

ge
 

.O
m

ss
 

S
tr

ap
 

N
et

t 
R

s.
 in

 
re

co
ve

ry
 

lU
. i

n
 

la
cs

 
R

a. 
in

 
_ 

la
cs

 

•.
 60

 
2.

" 
.·

1
7

 

~.
'I

 
I
~
6
0
 

t.C
IG

 

"·
78

 
3.

'96
 

,.f
tS

 
'.

8
, 

3·
'3

7 
'·

3
7

 

0.
33

 
(-

)0
.0

6
 

.. (
-)

 
0.

46
 

O
.,a

 
0.

28
 

0 
•
•
 

0
·.

7
 (

--
)0

.0
4 

.. (
-)

 
' .. .,. 

o
.
~
o
 (

-)
0

.4
4

 
•. c

-> 
.0

.4
4 

N
 -



22 

3.23 •. The aboTe statemeat renaJs a II1IDIbe rof cIbquietiDg features, ill 
taped 01 ...... (ITS). Apbut the permissible oV6-CollBiilllptioa of 18%, 
the over coDS1lDt(Jdoo of this paper duriog 1964-65 was 45.44 %, cIorinx 
1965-64;, 31.70%, durinc 1966-67, 36.66% and during 1967-68 29.08% 
'I1Ie CoIIIIDittee rearet to aote that ao seriOUJ effort bas beea made by the 
compay to reduce the over-con.sumptioa of paper (ITS) to the permissible 
limit. EYea in 1967-68, the over consumption is much higher than 18% 
prescribed by the coDaborators. Wbea the company bas been able to re
dace the over consumption of paper (ex) to 11.18% agaiDst the collabora
tors' norm of 21 % there appears to be no reason wby the over consulOp
CloD of paper (ITS) cannot be suitably reduced. De Committee feel that 
the over consnmptioD of raw materials is a serious matter and desenes a 
lllltained aDd intensive effort to effect reduction, U OTer consumption and 
w .. mle of raw materials are adversely affecting its ecoaomies. 



IV 
Utilisatioa of madaiDel 

Para 5 pages 82-84-

4.1. It will be seen from the table given below that in the 1.T.S. (old 
and new) shop, OLP Shop, Annouring shop and Coaxial shop the per
centage of idle time to the total scheduled hours ranged from 20. ~5 tor 
2S . 62, 21. 63 to 30.02, 6.96 to 19.43 and 34.45 to 54.44 respectively 
during the years 1964-65 to 1966-67. Idle hours in all the shops mainlyt 
resulted from the breakdown of machines and lack of availability of work. 
In the case of I.T.S. shop, idle time was also due to absenteeism. 

If 
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4.2. III dIiI CClIIIlICdoII tho Mauapmeat atat.ed (October. 19(i.7) • 

"ows:-
(i) "As regards absentcci&m, a very large percentage of our bt.b.Qw 

force is rural based and absentacism is particularly bigh cIuriIc 
some parts of the year. We have attendance Bonus and other 
direct and indirect schemes meant for checking absenteeism. 
The scheme for encashment of leave has also been so dev.ised 
as to improve the attmdance of the workers. Despite these 
measures, it is not possible to reduce the absenteeism below 
certain level". 

eii) "As regards idle hours due to lack of work, ....••.. the cabJo 
industry is a process industry where production in the subse
quent stage primarily depends on the output of the previous 
stage. The main load centres in the factory are the J.T.S. 
(Insulating, Twisting and Stranding), Lead Press and Armour
ing. The parameter~ of work load for each of the load centres 
vary, depending upon the type of cable manufactured". 

(iii) "As regards idle capacity due to machine breakdofD ... most 
of the equipment installed are 10 to 12 years old and have 
served most of the useful life. Further, to meet the increasing 
requirements of the P & T, the Company is gradually going into 
3-shift working, which places further strain on the old 
machines". 

4.3. During evidence, the Secretary, Ministry of Industrial Development 
and Company Affairs stated that the idle time of the machinery was the 
result of two factors. There was a certain degree of absenteeism which 
they tried to reduce by giving various forms of incentives for attendance. 
But in a Cable Factory, every stage was closely linked to the previous stage 
and if anything went wrong in the previous stage, despite their best etrortt, 
1hey could not keep the second stage machinery fully occupied. With res
pect to the Coaxial Cables, the percentages were uncommonly high. It 
was a special type cable now being laid in all the major trunk routes of the 
'country for providing a much larger number of trunk channels. The manu
facture of these cables depended upon the demands made by the P & T 
Department. The idle time in respect of Coaxial Cables represented the 
-limited orders that they had received from P & T. When there was more 
demand from P & T, the undertaking stretched themselves to the maximum. 

, For certain types of cables, there was a great demand and they had been 
-working on Sundays also so that the P &: T was not faced with the situation 
of having to import cables in large quantities. 

4.4. The mana/!ement have further stated that with regard to the place
-ment of orders on HCL, the practice hitherto foDowed was that orders cover
ing the requirements of the P & T Department, based on their annual plan, 
'were placed on HCL. These orders were placed in stages for the supply 
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to P' T DePartment 'during the.course of the YC8l1lld tile • ...,.ncm 
period. The actual manufacture of types and quantities of cabIca .. 
. 1imtual1y decided between the P It: T Department ~ the HCL through 
quarterly production programmes. 

4.5. During the period 1964-65 to 1967-68. as against orders for 1402& 
Kms of Dry Core cables placed during these years the Company supplied 
12182 Kms of cables. During the same period against orders for 3704 Kms 
of Coaxial Cables, 3567 Kms were supplied to P & T Department. The 
management have now decided to accept annual orders on1y to the extent of 
their annual production capacity to ensure that there is no significant short
fall in the supplies to the P &: T Department. 

4.6. Regarding absenteeism the Managing Director stated during evi
dence that it was due to the labour being agriculture based and their entitle
ment to certain types of leave. During agricultural seasons and harvesting 
there was maximum absenteeism. Absenteeism applied equally to tempo
rary and permanent staff during this period. He added that there was no· 
surplus labour in the plant and the payment of overtime to staff was negligi
ble. They had been able to avoid slowing down of work in their plant 
through incentive schemes. Periodically, there was a little labour unrest 
which they had been able to get over in a short period. They had. fixed 
minimum norms of production and introduced attendance bonus also. A 
further incentive was given to labour for not utilising the whole of their 
leave. Under this half of the unused leave could be converted into pay
ment in cash. 

4.7. TIle Conamittee recouuneacI that the IlllUUlgement should cJeviae 
ways aad means to Umit absenteeism darinR die agricultural and ban-estiDg 
IfUOU. 1bey may consider the practicability of iDtrodudog. spedat 
...... for atteIIdaace during these seasoa 10 that idle time for die ~ .. ...........,. 



Para 6, Page 84 

V 

ACCOUNTS AND AUDIT 

A. CostiDg System 

\ 

5.1. The Company is following the system of job/process costing in 
order to ascertain the cost per cable Km. length. 

5.2. The following features of the costing system have been noticed: 

(a) Standard costing system has not been introduced. 

(b) There is considerable delay in the compilation of cost of major 
products. 

(c) The system followed by the Company is not fully effective inas
much as actual cost of production of a particular job order 
cannot be determined as the cost shown in a job cost sheet u 
not the actual cost but an estimated cost based on the standard 
consumption of materials fixed by tbe Planning Department. 

5.3. The Secretary, Ministry of Industrial Development & Company 
Affairs stated during evidence that they had not introduced standard costa 
ing in the factory on account of large· fluctuations in the cost of non-ferroUl 
metals which constituted approximately 55% of the cost of proouction of 
cables. He gave tbe following figures of varjations in prices of copper anel 
lead to illustrate his point:-

(price per ton) 

1965-66 1966-67 1967-68 

Rs. Rs. Rs. 

Copper 6,865 14,140 II,783 

Lead 2,300 2,800 2,300 

5.4. He stated that the object of standard costing was to compare the 
actual expenditure with standards fixed and scrutinise the variations in terms 
of value. In view of the wide fluctuations in prices, standard costing in its 
normal sense could not be applied to their production and they scrutinized 

'/.7 
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the actual usage II a method of controlling cost. He added that althougb 
there was some delay in compilation of cost of major products, the procc-
dun bad .ince been streamlined and the work was CWTent 

5.5. The Secretary further stated that the variations between the 
actuals and the estimates were being treated as overheads etc. and adjusted 
against the work orders during the year. Since 1966-67, these variations 
were being adjusted as variation in direct material cost instead of as an 
item of overhead. The Managing Director stated that the factory was 
manufacturing a very large number of different cables. At the end ot the 
month they worked out the total over-consumption or under consumption in 
respect of materials and the variations in prices. The percentage of varia
tion thus workod out was applied to all the cables manufactured in that 
month. 

5.6. De Committee feel that the costing system dneleped by the Co..,. 
,..., 18 defedh'e lllasmueh as It imposes the bardea 01 over COIIBOdIpIioII 
ad wastage ID. ODe particu1ar type of cable OD aD the types 01 cables mana
factured by II. The iaapad of inef6ciency and wastage ill manufacture of 
OM type of cable II ..... so .... to be trusfcrrecl to other items which mJgbt 
.. produced wida IIUIe or no wastage. 

5.7. The Conm1ttee tllerefore recommend that the Compuy lhoaW 
latroduce • ldeatlftc system of eostiDg which should work oat the cost of 
eacb ladlftdaal Iteaa OR the bub of actaaI COiiI8UIiiPfioD 01. raw material os 
.... pudcaJar iteta 8111,.. 

B. Accounting Manual 

lllTtA 7. Pages 84-85 
S.8. An Accounting Manual laying down the detailed procedure for the 

maintenance and compilation of accounts has not been prepared. The 
instructions issued on the subject and jnc1uded in the Financial Hand Boot 
prepared by the Company do not deal with many important aspects e.g. 
handling of cash.~stores procedure, issue of raw materials and fixation of 
prices, etc. 

5.9. The Management stated (November, 1967) that "the Accounting 
Manual is under revision, and certain new chapters on subjects suggested 
by the Audit are being incorporated. It is expected that the Manual wiD 
be ready before the end of the current year. 

S.tO. Tho Secretary, Ministry of Industrial Development Ii Company 
Affairs stated during evidence that they had recently prepared a manual 
eallecl the Financial Hand Book. The Managing Director informed the 
Committee that they had an accounting manual as far back as 1964. The 
manual wall brought up-to-date and additional chapters had been added to it.. 
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5.11. 'I1te Committee hope that the provisions 01 the FiDaDdaI IIaIMI 
IIook wiD be strictly followed by aD concerned. The Maoagement should 
easare that aay deviatioas from the presaibed rules and procedare8 an 
pomptIy reported to them aad suitably dealt with. 

C ......... Aodit 

Para 8, Page 85 

5.12. The system of internal audit is inadequate inasmuch as it does 
Dot extend to audit of projects and construction works, cost audit, audit of 
works' records and stock verification. 

5.13. The Secretary, Ministry of Industrial Development & Company 
Affairs informed the Committee during evidence that w.ith effect from 
ApclJ, 1967 the internal audit had been reorganised to bring within its pur
-view all important aspects of the undertaking including audit of produots, 
-construction work, cost audit, _ stock verification etc. 

5.14. The Committee feel that an adequate system of internal audit .. 
.. very important tool of financial management in an undertaking. They 
·would, therefore, urge that internal audit should be strengthened and regular 
I'epOl1s should be submitted to the management so that constant wateh caB 
.., kept OYer' adveae trends and remedial action taken. 



VI 
FINANCIAL RESULTS 

PQI'Q 9, pagu 85-86: '.' ;il 

6.1. Ca) Tbe table below IUIIlIIl&rises the financial position of the Coh.-. 
paDy UDder broad headiDgs for three years:-

1964-6, 196,-66 1¢6--61 
----~.--

(Rupeea in lakhs) 

UabllidCl-

(G) Paid-up capital (iDduding adnnc:c for aharea) • 119·47 179·47 :179·47 

(b) ReMl"fc and au.rplua 69·94 73·07 87·97 

(.) Borrowina' (including caah credit) . 3'70·7:1 '43·69 565·27 

(I) Trade duel and other C\lJ'ftJ1t llabWtiee (1ndu-
dina proYiliom) . . . . . 146·82 145.60 174·43 

TOTAL 766.95 941.83 
. 

1,107·14-

AaIeU-
(.) Groll block 410.26 470 .83 ,12.06-
(/) Lea : Depredadon 104.27 138. 14 170·38 
(z) Net flzed 8IIetI 30'·99 33:1·69 341.6S 

(A) Capital work-iIl-prcpetl ~I11 expenditure 
duriDa CODItrUction DOt ocated) • 49·07 59.18 31.34-

(.) Current alletl. loam and advaDcea (includiDa in-
vestment.) 400·49 '44·09 734. I~ 

(1') Development and c:ommiasioDiIll Espenditure • 11.40 ,.87 

TOTAL 766·9' 941.83 1,107.14 

Capital employed 559·66 731.18 901.37 

.Networtb 238.01 246.61 367·44 

(b) The workiq reaults of the Company for three ,ears are tabulated below :-

(a') Proflt before tu/lOIt • 

(') Tax pnmsioD 

(ia) Pro6t after 1U 

(Rupeca ill lakhs) 

".:16 (-)16." 

1,.00 

40.26 

)6.n 

18.00 

18.23 
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2. Percentage of profit bcfOl'e tax 

(a) To salea IS·17 S·71 

(b) To srOSI fixed useta 13·47 7·07 

(c) To capital employed . 9.87 4·03 

3. Percentage of profit after tax 

(a) To net worth 16.93 4·96 

(b) To equity capital 23·43 6·S3 

(c) To capital employed . 7.19 2.OZ 

NOTE :- I. Capital employed represents net nxed assets plus working capital. 
2. Net worth represents paid-up capital plus reserves less intangible BSICts. 

6.2. The Secretary, Ministry of Industrial Development and Company 
Affairs informed the Committee during evidence that the above figurOi 
given in the Audit Report required some adjustment. These figures were 
balance sheet figures. The prices which were provisional had to be shown 
in the balance sheet because the accounts had to be closed by a particular 
date. The figures in the balance shee( therefore give one picture but tho 
revised figures after adjustment from year to year gave a clear picture. 

6.3. Further clarifying the position the Managing Director stated dur
ing evidence that the P. & T. Department used to order cables through 
the Director General, Supplies and Disposals and in order to decide the 
cost, the. system that was in vogue was that the actual cost of cables plus 
12 per cent of their capital was the formula on which the cables were to 
be priced. In order to decide the cost of production, they had to wait a 
whole year of operation before the cost of individual cables could be 
decided and during the year the company were paid only the provisional 
prices. The Management have further stated that in computing the cost, 
however, certain items like interest charges on Government loans and 
)3ank over drafts, ex gratia payments made to staff under Government 
orders, etc. were excluded. Subsequently, the Government decided that 
the P. & T. Department could enter into a direct rate running contract witll 
the HCL for the supply of tele-communication cabl~ without the inter
vention of DGS&D. A Pricing Committee consisting of the representativea 
of HCL and the P. & T. Department was set up by the P. & T. Board to 
evolve a suitable pricing policy. A 3-year rate contract had since been 
finalised which envisages supply of cables at fixed prices based on results 
of cost audit for the yeat 1965-66, with suitable escalation clauses for 
TclI'iations in rates of important raw materials and wages. 
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6.4. lD __ of the prlciDs policy to, the yean 1964-65 and 1965-66> 
tile prk:ca of cabJa supplied were required to be dctermiDcd by the Chief 
Cost Accouata Officer under the MiDiItry of FIIIBDC:e. 1bese prices c:ouJd. 
be determined oo1y after the c1oso of the ac:counts of the concerned Je&f. 
In the meanwhile. the DOS It D paid certaia provisioaal pricea to BCL 
IUbject to adjustments in terms of the pricing formula. In respect of tbo 
Jean 1964-65 and 1965-66, the accounts were clOled OIl the basis of 
the provisional pricea received by the com~ duriq daosc years. Tho 
financial results shown in the audit report which were based on the audited 
ICCOUDts of the Company did not, therefore, represent the actual results 
for the years but indJcated results on the basis of. the provisional prices 
received by the Company during those years. 

6.S The management have furnished the following statement showing 
the figures of profit, as shown In the balance sheets and as they ought to
be after the payment of actual prices durlng the years 1964-6S to 1967-
68: . 

(YIP. in IIcs at lb.) 

I. (a) ~u ~ '" _ ,. 
B 1l1tC, 114" 

(t) profits for the year . 33·00 ~5.26 (-)16.57 20.60 59·03 

(ia) Amounte received in mI-
pert of adju~ments per-

3. 28 54·62 1,.62 t.ining to preVIOUS years 

Total .. per B/Sheet 36.28 ".26 38.05 36. 22 59·03 

(h) Profit befQta after tUina 

Into Ilo::,)~tn! adjmtmcnts in 
J'tsp«'t of final prices rece-
,,,cd im;b~(1It*y'Q1'I. e- 33· CO 55. 26 (-)16.57 20.60 59· 03 

26.45 (-)7.65 24·s.-
'9·45 47·61 7·97 20.60 59·03 

a. SQlu 352 .33 364·28 .7.·20 633·80 957.36-

3. p~ of trofil kJart tAX 

(I) To uleI : 

.. per Ca) 10. a, 15·11 •• 01 '·71 '.16 

D per (b) 16.87 13·06 1.68 3·25 6.16 
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1963-64 1964--65 1965--66 1966-67 I9t:7-68 

(i.) To gross fixed asseta : 

u per (a) 13·41 13·47 8.08· 7·07 10·40 

.. per(h) al·98 11.60 1:·69 4·02 10·40 

(m) To espial employed : 

88 per (a) 9·46 9. 87 ,.20 4·02 6.40 

1S~(b) 1,.2, 8.so 1·09 2.28 6.40 

... PlrC#lUlfl 0/ pro/il afur ia 

(.) To net worth : 

as per (a) 8.03 18·78 7·01 7·45 9·Oa 

88 per (6) 14·4S 16.18 1.61 4·24 9·O;a 

(0) To equity capital : 

88 per (a) . 10·91 24·91 9·64 9. 80 13.1, 

88 per (b) 19. 63 21.46 2.21 S·S8 13.1" 

(m) To capital employed : 

as per (a) . 4·S6 7·99 2·36 3·03 4· les 

88 per (6) • 8.21 6.88 ·'4 1·73 4. 16 

6.6. The Comptroller and Auditor General has pointed out that in 
working out the figures of profit before tax for the years 1963-64 to 
1967-68 in the statement above, "the amounts in respect of adjustments 
pertaining to previous years" have been taken into account. While dom. 
so, uniformity has not been maintained as indicated below:-

(i) In the accounts for 1964-65 the following adjustments shown 
on the debit side of the Profit and Loss Appropriation Accounts 
have Dot been taken into account:-

<a> adjustment in respect of previous year {net)-Rs. 72,011.15 

(b) Sale receivable adjustmen~R.s. 10,00,000.00 

(ii) In the accounts for 1966-67, the "excess provision of income
tax· for the accounting year 1964-6S and 1965.066 written 
back" amounting to Rs. 2,57,152.45 has not been taken inta 
account, whereas similar excess provisiotlS shown in the ac
counts of the years 1963-64 and 1965-66 have been taken 
into account. 
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(ill) The percentage of profit before tax to capital employed for 
the year 1963-64 works out to 15.50 and not 15.25 as shown' 
in the above statement. 

(;iv) The basis of the calculations of percentages of "Profit after tax-
to 'Net worth', 'Equity Capital' and 'capital employed' men

tioned in item (4) of the above statement is not known. In 
case the figures of 'Net worth'. 'Equity capital' and 'Capital 
employed' as shown and worked out in the Rev.iew of Accounts 
of the Director of Commercial Audit are adopted, the relevant 
percentages with reference to the figures of profits shown in 
item (1) of the above statement would be as under:-

-----~-.---.- -------

1963-64 196,4-6, 1965-66 1966-67 1967-68 

--.---.~-

PwcmttJi. 01 profi' afr". UJS 

(,') To net worth : 

as per (a) 8.84 16.92 1'·43 4·96 8.23 

as per (b) 19·47 13· 10 3·23 0·71 8.23 

(i.) To equity capitll : 

IS per (0) 12.01 22·43 21. 20 8·so 10'9 

18 per (I» 36·4' 18.17 4·44 I. 21 10·97 

(iii) To capitll employed : 

as per (a) ,.03 7· 19 S·30 3.01 3'89 

as p.!f (/» 11.07 ,.83 1·09 0.29 3. 89 
-----_ ... 

6.7. The ColIUDittee appreciate that due to payaaeat by the POfIt 1M 
T ..... Departmeat of the provisioDaRy bed prices tile pobIUbed 
IICCiOaIIU 01 the Co..,..y of • puticuIar ye. do Ht exhibit the aduaI 
fiDaucial results of tbe Company for that year. It cannot, however, be 
oTedooked tIIat aeler the proTisiou of tile Co ...... ies Ad • COmpaDy 11M 
to prepare its IUUIbaI accomats OD the basis of the adoaI trausactiODll dur:iDg 
the year ad the fac:U Down at the time 01 the closiDg of acCOUllts. Any 
......... t t'haaaee ill prices etc. caDDOt be iDcorpomed ht tbe cfttiled 
.act published IICC88DCs of the preYiou years. 

6.8. The Co~ tllerefore, feel that the Co ........ y sbouId ...u 
ftery elort to Is more redtdc prices to be daarJed from its customen 10 

6at ~lIftlt adjatbDeBts are minj_jwd ad the pabIisIaed attOUIlts 01 
• year tt'pft5eBt • traer picture of its fiDaJlCial positioL 
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OTRER TOPICS OF INTERFST 

Para 10, Pages 86-87. 

A voidable payment of electricity charges 

7.1. According to clause 15 of the .lgreement entered into by the 
Company with the Damodar Valley Corporation on the 15th July, 1952 for 
the supply of electric energy, "maximum demand charges for any month 
and at any point of supply will be based on the maximum KVA demand 
for the month or 75 pel' cent of the-contract demand, whichever is higher". 

7.2. On the 12th November, 1964 .the Company requested the Damodar 
Valley Corporation to increase its contract demand from 900 KVA per 
month to 1,750 KVA per month with effect from the 1st January, 1965 and 
to 2,500 KVA per month with effect from the 1st July, 1965. The Cor
poration acceded to the Company's request and on the Sth December, 1964 
forwarded to the Company a revised supplementary draft agreement which 
is still (July, 1967) to be fonnally executed. 

7.3. During the period from January, 1965 to May. 1967 the actual 
off-take of energy by the Company was far below the enhanced contract 
demand, with the result that it had to make an extra payment of Rs. 1.71 
lakbs to the Damod!lr Valley Corporation over and above the amount due 
on the basis of recorded demand. 

1.4. The Management stated (March, 1967 and October. 1967) that 
their estimates of consumption of electric energy w .. e prepared after 
"taking into account the additional plant and machinery which were likely 
to be installed as a result of the expansion projects under execution and 
contemplated". "Tn actual practice, however, this maximum utilisation 
could not be achieved due to some major breakdowns especiany in the Lead 
Presses" and to some extent due to unexpected delays in obtaining sanction 
for the Hindusfan Cables Limited's new expansion projects at Rupnarain
pur, as a result of which all the machines originally envisaged could not be 
installed in time. 

7.S. The Management have stated subsequently (March, 
foUows:-

1968) u , 
(i) "We had approached the D.V.C. authorities to revise our maxI-

mum demaJld in two phases, i.e. to 1 SOO KV A from the date the revision 
of the contract into a lower figure was intimated to them and to fix the 
maximum demand at 1800 KVA from January, 1968 from which date 
the additional machines likely to be procured against our current expan· 
sion projects are likely to be commissioned." 

35 
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(ti) ''The D.V.C. authorities have since COD1irmed revising the maximwa 

demaDd to 1500 KVA from 1st April, 1967 to 311t December, 1967 ad. 
1800 KVA from 1st 1anuary, 1968 "oawards". 

7.6. It bas been further staled that durio, 1964, the D.V.C. authorJ. 
ties asked H.C.L. to furnish firm commitments to enable them to mako 
required. allocations to H.C.L. in view of geneca1 power shortage then. 
prevailing. According to a clause of tht Agreement H .C.L. is required 
to give 24 months' notice for altering the coatracted demand, and c0050-

quently aD advance intimation of increased requirements had to be far
nished. Maximum demand is based on how mnch of the COIlIlOCted 
machines are switched on simultaneously and how much load is put on 
each machiDe. In case the actual maximum consumption at any time 
iDcrease beyond the contracted figure, the D.V.C. can cut off the power 
causing serious upsetting of production to which effect they bad warned 
H.C.L. earlier. A safe fiiUre of expected maximum load had therefore 
to be given. 

7.7. H.C.L.'~ experience in the palIt bad -shown that its maximum 
demand did Dot reacb the full value of connected machine load but was 
somewhat around 50 per cent of connected load. 

7.S. It is further stated that during 1964 when the D.V.C. authori
ties asked HCL to indicate HCL's future requirement of power consump
tion, equipments required for the expansion projects were already 
on order and tho completion date of those expansion projects was esti
mated as about May, 1965. Some of the machinery for these projects 
had already been received and progressive delivery of the remaining 
machines were expected. It was estimated that the full connected load 
of H.C.L. would rise to ·SOOO KVA. Even before the project was 
"fully completed, a number of machines were commissioned progr~sive1y 
after installation. It was thus expected that mcreased load would 
gradually be required from 1 anuary. 1965 onwards and full load would 
berenched by about July, 1965. Accordingly, it was intimated to the 
D.V.C. that the "maximum demand" would be 1750 ]{V A by 1anuary, 
1965 and 2500 KVA by July. 1965. 

7.9. The Management have further intimated that new expansion" 
projects were alsO under consideration at that time and they would have 
required additional load when executed. The 10ad figures, howc\'eI', that 
were given were based mainly on the projects that had been sanctioned 
aDd wore under execuboa. 

7.10. In actual practice. however, the maximum demand feU below 
the indicated figure 011 accouat of a number of reasons. Of the five lead 
presses in the factory, two broke down during this period. As a result, 
associated equipmen1s, 0YeDI and armouring machines also could not be 

eAudit have pointed out that no papers in support Of this statement 
.... m"Oduced duriDa !loaal 'IIefta- eatioD. 
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fuJbr utjlisrd,in additiol1 to the presses themselves being out of use,. 
This reduced the power load. Apart from the above, to increase tho' 
production H.C.L. switched over from one shift working to two shifts 
in general and to full three shifts working jn the lead presses. Additional 
shift working dispersed the utilisation. of power over a longer period of 
time thereby reducing peak loads. The "maximum demand" which de
pended on peak loads, therefore, did not come up to the originally anti
cipated figures. The Company has intimated that in the past, there was
no system of cross-checking of actual maximuDl load ag8.inst the 
contracted maximum demand and consequently, the difference was not 
brought to light and no responsibility could therefore be fixed. It has 
however, now introduced a system of monthly check of actual consump
tion against the demand and to arrange adjustments as required. 

7.11. It has further stated that due to certain ceiling for total charges 
laid down under Clause 19 of the agreement, the actual excess payment 
has been reduced from Rs. 1.71 lakhs to Rs. 1.06 Iakhs, by obtaining 
refund of Rs. 0.65 lakhs from the D.V.C. as provided under the Agree
ment I 

7.12. H.C.L. has also stated that in the light of experience gained, 
the maximum demand is now being reviewed and the D.V.C. authorities 
are being approached to alter the maximum demand suitably. At its 
request, the D.V.C. authorities revised the maximum demand to 1500 
KVA from April 1967, and to 1800 KVA from January. 1968. Since 
the estimate of 1800 KVA from January, 1968 a1so proyed to be margi
nally on the high l>ide, the maximum dl~malld was again reduced to 
1500 KVA from July, 1968 and no extra charges are being paid since. 

7.13. 1be Committee feel that the entire question of power supply WII 

dealt with by the undertaking without any foresight with regard to the 
actual requirements and anticipated dates for completion of the projects is 
hand. As early as May, 1963 the Company had advanced the completioD 
date for the expansion project to May, 1965 and the project was actuaRy 
completed in October, 1965, but on the 12th November, 1964 it ftlIked the 
n.v.c. to increase the power suppJy from the lst January, 1965. ID 
November, 1964 it shooJd have been clear to the l118D8gement that the pr0-
ject would not be completed by January, 1965. There wall, therefore, DO 

justification for asking for iacreased power supply from January 1965 wbida 
has resulted in excessive payment of rupees 1.06 Iakbs. 

7.14. TIle CoJlUllittee regret to Dote that in the past there was DO syste.
of cross cbeddag of actual maximum load against the contracted demaD4 
Such a system is stated to have been introcIuced only DOW after this has 
been commented upon in tbe Audit Report. The Committee hope that die 
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~ 01 ......., dIeeU 01 IIdual COIIP'DpJioD .......... weald 
111ft tile .... ded aad tile COIIIp8DY would be able to ....... 1Idjast-
...... time. 

7.15. 'I1le COIUIIttee are also DOt happy dud the Co......,. did IlOt 
.. proeda tile DVC for recIudloa of ltJ enhallCf'.4 eoatnd de .... d tiD JaIy, 
lH7. 'l'WI ....... for redadioD 01 demud should IIaTe __ made madI 
earlier .apedaIIy .. tile delay in (OmpletiOD of the es:paasioD project was 
bowD to tile Compuy sin(e May, 1963. 

NEW DELHI; 

January 29, 1969. 

MagM 9, 1890 (S). 

G. S. nIDLLON, 
, Chairman, 

Committee on Public Undertakings. 



APPENDIX 

SumfJl4711 of ConcZurions/Recommendarions of the Committee on PubliC"' 
undertakings contained in the Report 

81. Ref. to 
No. Para No. Summary Of ConclusionslRecommendatiOIl!l. 

in the 
Report. 

I 2 3 

1 2.9 The Committee while appreciating this effort at: 
self reliance cannot help but observe that the project. 
report and estimates prepared by the Company were
unrealistic. In an effort to save Rs. 8 lakbs on com
mission, the Company framed unrealistic estimates.. 
which resulted in an increase of Rs. 51 lakhs in cost. 
for the reasons enumerated above. 

2.10 The very fact that in respect Of the projects at f· 
to 3, the revised estimates were Rs. 51.58 lakhs higher
than the original estimates, and the actual expendi
ture was Rs. 14.84 lakhs less than the revised estimate. 
shows that the estimates-original and as well u
revised-had been prepared unsatisfactorily. 

2.11 Whereas the increase of Rs. 20 lakhs over the-
original estimates in respect of Plant and MachineI7 
can be attributed. to a certain extent to variatioIUf~ 
in prices after the tenders had been received, the 
difference of Rs. 22 lakhs in respect of final cost of
factory buildings, Rs. 5 lakhs for items not fully pro
vided for and Rs. 4 lakhs for installation chargeg, can
not be viewed with equanimity. Fairly accurate estI· 
mates in respect of these items could have been pre
pared. The Committee regret that sufficient care WY· 

not exercised in drawing up the original estimates.. 
The net result of these faulty estimates was that the
capital cost went up considerably and the entire eco· 
nomics of the project was adversely affected. 

2.12 It is a common phenomenon In respect of pubHc-
undertakings that -there are invariably extensive dif. 
ferences between original estimates and the reviaecl~ 
estimates. This is bound to create an impression in· 
the public mind that original project estimates are' 
kept deliberately on the low tdde in order to obtam. 

39 
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the approval of the Government. Once the project is 
a fllit CJCCompU the Government is lett with no alter
native but to accept the subsequent increases in the 
estimates. 

2.11 The Government should lay dOWD adequate eu1de-
lines to ensure that fairly accurate pr'oject reports and 
estimates are prepared by undertaking in future. If 
the estimates have to be increased subsequently due to 

factors which could Or should have been taken into 
account at the time of preparation of original estimates, 
the persons responsible for such omissions should be 
suitably dealt with. 

2 2.JO The COMmittee are surprieed to note that while 
taking the decision to import heavy castings and 
forrinlB required for theBe machines, no effort was 
made either by Hindustan Cables Ltd. or Heavy Engl. 
neeriDg Corporation to ascertain from the foreign sup. 
pliera whether they would be prepared to supply 
these castings and forgings. Had this been done, the 
one year lost in obtalning a reply from the Russian 
sources could have been more purposefully utilised in 
the manufacture Of these items in the Foundry Forge 
Plant of H.E.C. 

:2.81 The Foundry Forge Plant on whom order was 
placed in June 11168, was able to inform the Heavy 
Machine Building Plant (H.E.C.) only in April, 1967, 
almost after One year, that it would be able to supplY 
some of the heavier castings and forgings in May, 1968. 
This show, a lack of promptness in Foundry Forge 
Plant and an unfortunate absence of awareness in 
KE.C. to the need for quick and prompt execution of 
ordera. 

·2.32 Similarly the procurement of castings for various 
" items of armouring machines has been delayed by 

H.E.C. Had prompt action been taken initially, the 
present diffl.culty would not have arisen. 

133 The MInistry who had been informed of the position 
by H.C.L should also bave taken the initiative to 
euure that thedeUvery sehedulea were adhered to. 

. The Committee feel that since B.&C. and H.C.L. 
are under the same administrative Ministry, it 
ehould have been possible tor them to ftx proper 
priorities and to eoordiDate in such a manner that 
at least the avoidable delay COUld hAve been 
obviated. 

.,._.- < .. -------------------------
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3.10 The CompaD7 had COJJl.Jnenced manufacture of 
cables as far back as September 1954. It is therefore 
surprising to note that the Undertaking is putting for
ward the plea of lack of operational skill to explain 
the gross excess consunption of 3.30 per cent of raw 
material over standard consumption in 1964-65 i.e., 
after 10 years of production experience. During those 
years the management does not seem to have taken 
adequate steps to impart suitable training to the wor
kers for acquiring sufficient skill in handling the lead 
presses so as to reduce over-consumption and wastage 
of lead antimony. 

3.11 'The Committee suggest that auitable trainin8 
programme for workers shOUld be introduced now if 
not so already done. They also suggest that the 
management should. compile monthly reports of 
consumption of raw materials so that remedial 
steps could be taken immediately on discovering 
any discrepancy . 

3.15 Tht statement reproduced above shows that during 
1964-65 and 1965-66 no effort vas made by H.C.L. to 
reprocess the lead scrap. In fact they resorted to the 
simple process of selling of lead scrap by public auc
tion at profit. The Committee regret to note that the 
Undertaking did not realise that lead was in short 
supply and there was a black market for this metal. 
morts to reprocess the lead scrap were made for the 
first time only in 1966-67 after the issue ot the Scarce 
Industrial Material Control Order, 1965. 

3.l8 It is curious that during 1966-6'1' against the recovery 
of 53.507 MT, only 28.775 MT of lead scrap were re
processed whereas during 1967-68, against 9 recovery 
of 88.719 MT, 76..229 MT were reprocessed. The reasOM 
for reprocessing lesser quantity during 1966-67 are not 
clear. 

S.IT 'I'be Committee recomtnerad that Hlndustan Cables 
Ltd, should look into it and make every effort to mini. 
mise the generation of lead scrap. 'The scrap that is 
left over should be reprocessed and ploughed back .. 
far as technically possible. 

S.D The above statement reveals a number C1f disquiet-
ing features, in respect of paper (ITS). Against the 
permissible over-consumption ot 18 per cent, the over 
consumption of this paper during 1964-65 was 45.," 
per cent, during 1965-66-31.70 per cent, during 1968-
87~.66 per cent and during 1967-68-29.08 per cent. 

The Committee regret to note that no serious effort 
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has been made by the Company to reduce the over
consumption of paper (ITS) to the permiB!ibl~ 

limit. Even in 1967-68, the over consumption ~ 
much higher than 18 per cent prescribed by the col
laborators. When the Company has been able to
reduce the over consumption of paper (eX) to ILlS" 
per cent against the collaborators' norm of 21 per 
cent there appears to be no reason why the over 
cODl'Ulmption of paper (ITS) eannot be suitably re
duced. The Committee feel that the over CODSUP. 
tion of raw materials is a serious matter and de-

. aerves a sustained and intensive effort to effect 
reduction, as over consumption and wastage of raw 
material. are adveraely afteeting its economics. 

"'1 The Committee recommend that the management: 
Ihould devise ways and means to limit absenteeism 
during the agricultural and harvesting seasons. They 
may consider the practicability of introducing speciat 
hours for attendance during these seasons sO that idle
time for the machinery is minimised. 

a.8 The Committee feel that the ~g aystem deve-
loped by the Company is defective in as much as it 
impoaes the burden of over consumption and wastage 
in one particular type of cable on all the tyPes of 
cables manufactured by it. The impact of inefficiency 
and wastale in manufacture of one type of cable is-
thus sought to be transferred to other items which 
might be produced with llttle or no wastage. 

a.7 The Committee therefore recommend that th~ 
Company should introduce a scientific system of cost
ing which should work out the cost of each individual 
item on the basis of actual consumption Of raw mate
rial on that particular item only. 

a u r The Committee hope that the provisions of tile-
Financial Hand Book: will be strictly followed by all 
concerned, The Management should ensure that any 
deviatiOll8 from the prescribed rules and procedures
are prompty reported to them and suitably dealt with. 

5.lol The Oomlnittee feel that an adequate system of 
internal audit is a 'WrY important tool of financial 
management in an undertaking. They would there
fore, urge that internal audit should be .strengthened: 
and regular reports should be submitted to the manage
!Dent so that constant watcll can be kept over adverse 
treDds and remedial action taken. 
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6.7 The Committee appreciate that due to payment by 
the Post and Telegraphs Department of the provisional
ly fixed prices the published accounts of the Company 
of a particular year do no' exhibit the actual financial 
results of the Company for that year. It cannot, how
ever. be overlooked that under the provisions of the 
Companies Act a Company has to prepare its annual 
accounts on the basis of the actual transactions during 
the year and the facts known at the time of the closing 
of accounts. Any subsequent changes in prices etc. 
cannot be incorporated in the certified and published 
accounts of the previous years. 

6.8 The Committee, therefore, feel that the C~ 
should make every effort to fix more realistic prices 
to be charged from its customers so that subsequent 
adjustments are minimised and the published accounts 
of a year represent 2 truer picture of its financial 
position. 

'1.13 The Committee feel that the entire question of 
power supply was dealt with by the undertaking with
out any foresight with regard to the actual require
ments and anticipated dates for completion of the 
projects in hand. As early as May, 1963 the Company 
had advanced the Qompletion date for the expansion 
project to May, 1965 and the project was actually 
completed in October, 1965, but on the 12th November, 
1964 it asked the D.V.C. to increase the power supply 
from the 1st January, 1965. In November, 1964 it 
should have been clear to the management that the 
project would not be completed by January 1965. 
There was, therefore, no justification for asking for 
increased power supply from January 1965 which has 
resulted in excessive payment of rupees 1.06 lakhs. 

7.14 The Committee regret to note that in the past there 
was no system of cross checking of actual maximum 
load against the contracted demand. Such a system 

is stated to have been introduced only now after this 
has been commented upon in the Audit Report. The 
Committee hope that the system of monthly checks of 
actual consumption against demand would haVe the 
desired effect and the company would be able to 
arrange adjustments in time. 

7.15 The Committee are also not happy that the Com-
pany did not approach the DVC for reduction of its 
enhanced contract demand till July, 1987. This request 
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for reduction of demand Ibould have been made much 
earlier especl,t117 81 the delay in completion of the 
expdIion project was known to the Company since 
May, 1988. 

GMGIPND-LS-I-3024 (Aii) LS-1l-3-69.-1240. 



S1. 
No. 

Name of Agent 

DELHI 

2.4. Jain Book Agency, Con-
naught Place, New Delhi. 

2S. Sat Narain & Sons, 3141, 
Mohd. Ali Bazar, Moo 
Gate, Delhi. 

26. Atma Ram & SOIlS, Kaah
mere Gate, Delhi-6. 

27. J. M. Jaina & Brothers, 
Morl Gate, Delhi. 

38. The Central News Agency. 
23/90, Connaught Place, 
New Delhi. 

29. The Bnglish Book Store. 
7-L, Connaught Circus, 
New Delhi. -

30 • Lakshmi Book Store, .p. 
MllIlicipal Market, Janpath, 
New Delhi. 

3'. Bahree Brothers, 188 Le;
patrai Market, Delhi-6. 

32. Jayana Book Depot, Chap
plrwala Kuan, Karol Bagh, 
New Delhi. 

Agency SL 
No. No. 

Name of Agent 

33- Oxford Book & Stationery 
Company, Scindia House, 

1 I Coonaught Place. New 
Delhi--I. 

3 340 People's Publishing House, 
Rani Jhansi Road, New 
Delhi. 

9 3S. The United Book Agency, 
48, Amrit Kaur Martet. 
Pahar Ganj, New Delhi. 

11 
36. Hind Book House. 82, 

Janpatb, New Delhi. 

IS 37. BookweU., 4, Sant Naran 
karl Colony, Ki~ 
Camp, Del:bi-9. 
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MANIPUR 

38. Shri N. Chaoha SiDah, 
News Agcnt,RamJal PaW 
High School Annae, 
Imphal. . 

AGENTS IN FOREIGN 
COUNTRIES 

39. The Secretary, BstabJiJh
ment Department, The 
High Cornmiasion of India 
India House,A1dwycb, 
LONDON W.C.-2. 
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